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ORDER

PER KESHAV DUBEY, JUDICIAL MEMBER:

This appeal by assessee is directed against order of NFAC for
the assessment year 2017-18 dated 27.2.2024 passed u/s 250 of
the Income Tax Act, 1961 (in short “The Act”).

2. At the time of hearing, the assessee filed a letter dated 5.6.2024
stating that this is the duplication of appeal as the assessee’s appeal
in ITA No.865/Bang/2024 is already heard by this Tribunal in ‘A’
Bench on 4.6.2024 and pending for orders.

3. In view of this, we are dismissing the appeal of the assessee as

withdrawn.
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4. In the result, appeal of the assessee is dismissed.

Order pronounced in the open court on 6t June, 2024

Sd/-
(Chandra Poojari)
Accountant Member

Bangalore,
Dated 6th June, 2024.
VG/SPS

Copy to:
The Applicant

The Respondent
The CIT

GO

Guard file

The DR, ITAT, Bangalore.

Sd/-
(Keshav Dubey)
Judicial Member

By order

Asst. Registrar,
ITAT, Bangalore.



